ACT No. I oF 1932.

[Passep BY THE INDIAN LEGISLATURE.]

(Received thc assent of the Governor General on the 5th
: March, 1938.)

An Act to amend the Indian Companies (Amendment) Act,
1939, for a certain purpose.
WHEREAS it is expedient to amend the Indian Com-
panies (Amendment) Act, 1930, for the purpose here-
inafter appearing; It is hereby enacted as follows: —

‘ 1. This Act may be called the Indian Companies (Supple- short titte,
mentary Amendment) Act, 1932.

2. In the p10v1so substituted by sub-clause (if) of clause Amendment -
(a) of section 2 of the Indian Companies (Amendment) Act, fotOXIXof
IX of 1930, 1930 for the words ° whereof the partuers all ', the Words
“whereof all the partners practising in Indla shall be

subsh’outed
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